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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.285 of 2024

Abhishek Shukla
S/0 Sri Keshav Prasad Shukla,
R/O Village Jarar, PS-Girwan,
Tahsil Naraini, District-Banda,
Mob. No.-9532378463
............ Applicant

Versus
State of UP & Others
............ Respondents
REPLY AFFIDAVIT ON BEHALF OF PROJECT PROPONENT

I, Chandra Shekhar Chaurasia, Son of Late Sri Deen Dayal
Chaurasia, aged 44 years, Resident of House No.28, Brahmapur
Colony, Near Jogauli Crossing, Faizabad Road, Lucknow, Tahsil-
Lucknow District Lucknow (U.P.), the deponent do hereby solemnly
affirm and State as under :-

1. That the deponent is the permanent resident of House No.28
Brahmapur Colony, Near Jogauli Crossing, Faizabad Road,
Lucknow, Tahsil-Lucknow District Lucknow (U.P.) and Director
in project proponent company M/s Eureka Mines and Minerals
LLP, having registered Office 4/750, Vijayant Khand, Gomti
Nagar, Lucknow and a mining lease has been granted for an
area 2.50 Hector, situate at Gata No. 2451 Khand No. Ol

Village Jarar, Tahsil- Naraini, District-Banda for excavation of

building stone (Khanda, Gitti & Boulder) for a period of 10 years
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w.e.f. 05-01-2022 to 04-01-2032 for the quantity 25,000 cubic
meter per annuim.

. That the Project Proponent had obtained the approval of the
Director, Geology & Mining U.P. Lucknow and on the mining
plan thereafter obtained the environmental clearance from State
Level Environment Impact Assessment Authority, Uttar Pradesh
Lucknow “(hereinafter called as ‘SEIAA’) vide letter dated 30-12-
2021 and thereafter the mining lease deed was executed on 05-
01-2022 by the District Officer Banda in favour of the Project
Proponent and deed was registered on 07-01-2022 in the office of
the Sub Registrar Naraini,

The copy of EC dated 30-12-2021 is being annexed
herewith as Annexure No.1 to this reply affidavit.
. That by way of present letter petition the applicant complaining
regarding illegal mining, blasting and crushing in violation of
environmental norms in villages Jarar, Chhaneha Purwa,
Raghwa Purwa, Girwan. Patraha Tehsil Naraini, District Banda.
. That the applicant vide complaint dated 12-03-2023 has also
submitted that six mining leases have been allotted in two hills

in the area situate of village Jarar and five crushers have been
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established in Village Jarar and Chhaneha Purwa and mining is
being done by resorting to illegal blasting which has resulted in
damage to the houses of villagers, the applicant further alleged
that the crushers are being operated day and night and the
crushers do not have any boundary wall. There is no sprinkling
of water during operation thereof. The crushers are causing
dust and noise pollution due to which the residents are
suffering from ‘Asthma’ and other diseases. Illegal blasting has
also affected old temples located on the hills. Illegal mining and
blasting are also adversely affecting the wildlife in the area. The
roads to the above said villages have been damaged by the over
loaded vehicles used for transportation of excavated minor
minerals.

. That on the application dated 12-03-2023, submitted by the
applicant, this Hon’ble Tribunal vide order dated 01-08-2023

constitued a joint committee comprising of representative of

—} Director, Geology & Mining U.P. Pollutaion Control Board,

Lucknow. District Magistrate, Banda to verify the factual

position and take appropriate remedial action and factual and
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action taken report may be submitted within one month by e-

mail before this Hon’ble Tribunal.

6. That in compliance of order dated 01-08-2023 the joint

committee visited the site from 17-08-2023 to 18-08-2023 and

vide his joint inspection report 30-08-2023 following

recommendation have been made :-

“21.1) The mining department can be asked to restrict the
mining activities in those mines wherein the required
minimum distance criteria are not meeting. If mining is
allowed on allotted near vicinity of habitant, habitant
will be relocated to other specific place with consultation
of nearby villagers/ civil society.

21.2) The mining department can be asked to restrict the
mining activities in part of hill where temple is located. If
mining is permitted at this place, the temple and
habitant will be relocated to other specific place with
consultation of nearby villagers/ civil society/priest of
temple.

21.3) The mining department can be asked to restrict the
mining activities through blasting in those mines who
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have not taken permission by DGMS for use blasting
and mechanical instrument/ machine.

21.4) The mining department can be asked to restrict the
provision made for construction the main village road by
DMF fund.

21.5) UPPCB can be asked to take necessary action against
the stone crusher who have not operated the dust
suppression system during the operation of stone
crusher.

21.6) The Project proponent can be asked to maintain the
village road near these mining sites.

21.7) The Project proponent can be asked for blasting will be
done in allowed time duration with one-inch holes and
proper safety arrangement after obtaining the valid
permission of the DGMS and Department of Mines.

21.8) The Project proponent of mining lease and stone crusher
can be asked to strictly comply with the conditions
prescribed in the Environmental Clearance/ consent/
mining lease allotment letter and submit the status to

the concerned authorities regularly.”

C) &0“ wﬁ@%gg’ \Q/Mﬂv
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7. That the project proponent has got the permission under the
regulation 106 (2)(6) of the Metalliferous Mines Regulation 1961
for deployment of heavy Earth Moving Machineries, drilling and
blasting from the Director, Mines Safety, Varanshi Region,
Varanshi vide letter No. 303040/NZ/Varanshi/ Region
/Perm /2023/257443 dated 09-10-2023 and also obtain
consolidated consent from Uttar Pradesh Pollution Control
Board Lucknow under the provision of Section-25 of the water
(Prevention & Control of Pollution) Act 1974 and Section-21 of
the Air (Prevention & central of Pollution) Act 1981 vide letter
dated 09-11-2022 and Compliance report has been submitted
before the Uttar Pradesh Pollution Control Board, Lucknow on
dated 08-08-2023

The copy of the CTO dated 06-11-2022 is being annexed
herewith as Annexure No.2 to this reply affidavit.

8. That the project proponent is excavating the mineral in

accordance with the terms and condition of the permission of

the mines safety and E.C and consolidated consent under

Section-25 of the water (Prevention & Control of Pollution) Act

1974 and Section-21 of the Air (Prevention & central of

& &@*W{/@Cim/
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Pollution) Act 1981 and also submitted Compliance report
dated 08-08-2023 before Uttar Pradesh Pollution Control Board
Lucknow.

The copy of the receipt compliance report dated 09-08-
2023 is being annexed herewith as Annexure No.3 to this reply

affidavit.

9. That the Project Proponent is conducted mining operation
under the supervision of Second Class Manager Sri Virendra
Singh Rajput, appointed by the DGMS Regional Office, Varansi
vide order dated 10-09-2020.

The copy of the said order dated 10-09-2022, issued by

DGMS is being annexed herewith as ANNEXURE No.4 to this

reply.

10. That the Director, DGMS Regional Office, Varansi submitted
its report dated 01-02-2024 with mentioning therein that
permissions for conducting blasting in mines are required to be
obtained from DGMS under the MMR 1961 in the following
special circumstances :-

(1) Permission for conducting deep hole blasting (blasting

with holes more that 3 m in depth), as required under

Regulation 106(2)(b) of the MMR 1961.
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Permission for using explosives in non-cartridge form or
for using more than one type of explosives (other than
fuse or detonator) in the same hole (for example use of
ANFO, SMS, SME along with cast booster), as required
under Regulation 155(1) and 162(5) of the MMR 1961,
and

Permission for blasting within danger zone of 300 m
from permanent building or structure of permanent
nature, not belonging to the owner of the mine, by using
more than 2 kg of aggregate maximum explosive charge
in all holes fired at one time or more than 2 kg of
maximum explosive charge in each hole where blasting
is done with delay detonators or other means and that
there is a delay of at least half a second between
successive shots fired, as required under Regulation
164(1B). However, if the shortest distance from the
place of firing to any part of such building or structure
is less than 50 meters, prior permission for blasting is

required to be obtained under Regulation 164(1B) of the

Oponds”
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MMR 1961 irrespective of the amount of the charge

used.

For blasting in mine under circumstances other
than the above, no permission is required to be obtained
from DGMS under the MMR 1961 and the blasting may be
carried out in the mine by observing the precautions as
prescribed under the provisions of Regulations 153-170 and
other provisions of the MMR 1961.

In view of above it is evident that there are no
requirement for obtaining permission for blasting from DGMS if
blasting is done less than 3 m depth hole which is doing by the
Project Proponent.

11. That DGMS Regional Office Varansi vide order dated 09-10-
2023 also granted permission for deployment of Heavy Earth
Moving Machineries (HEMM) to the project proponent.

The copy of said order dated 09-10-2023 is being Annexed
as Annexure No.5 to this reply.

12. That DGMS Regional Office Varansi vide notice dated 07-03-

2024 informed the project proponent that :-

¢ MW@@M
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a) Reg. 164 (18) of HMR, 1961: Hutments and houses
not belonging to the owner of the mine were found
existed at about 70m and 225m away from the east
and north-west boundaries of the mine respectively
within the blasting danger zone of 300m, A temple
was found existed at about 230m away from the
north-east boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300m from any permanent
surface structure not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except of 2kg or if the blasting is done with delay
detonators or other means and that there is a delay
of at least half a second between successive shots
fired, maximum charge of two kilogram can be used
in each hole, provided that irrespective of the
amount of explosives used, no blasting shall be done
at any place in the mine which is within 50m any

such permanent surface structures.

(CMQ /%l m@b(ua N
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b) Rule 29B of the Mines Rules,1955: Persons
employed in the mine were not undergone intitial or
periodical medical examination.

c) Rule 6 of MVTR, 1966 : Persons employed in the
mine were not imparted vocational training.

13. That the project proponent is excavating the mineral in
accordance with the terms and condition of the E.C and
consolidated consent issued under Section-25 of the water
(Prevention & Control of Pollution) Act 1974 and Section-21 of
the Air (Prevention & central of Pollution) Act 1981 and DGMS
itself mentioned that sloped and secured by the previous lease
holder and the project proponent is obeying the directions of
DGMS. It is further submitted that the project proponent has
already file reply/compliance report dated 11-04-2024.

The reply/compliance report dated 11-04-2024 is being

annexed as ANNEXURE No.6 to this reply affidavit.

14. That the committee interacted with the applicant &

villagers and also visited the point of concerns raised in the

A t!;",_application. It was observed by the committee during the site

[ (AN
4o
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7.1) The main habitation of village-Jarar is situated 135
meters away from the nearest allotted lease mining on
hill of village-Jarar, but some houses are made near the
allotted lease M/s Safdar Ali S/o Late Shri Farzand Ali,
Gata No.-2450, Khanda No.-03, at Village-Jarar. Temple
is situated 235 meters away from the allotted lease
mining on other part of hill of village-Jarar.

7.2) The main habitation of village-Girwan is situated 175
meters away from the allotted lease Bundelkhand
Rocks, Gata No.-1876, (Khand No.09, Village-girwan),
36 meters away from the allotted lease (Sangram Singh,
Gata No.1876, Khand No. 01, Vill-Girwan), 139 meters
away from the allotted lease (Bajrang Road Lines, Gata
No.-1876, Khand No,-03, Village-Girwan) and 90 meters
away from the allotted lease (Bajrang Road Lines, Gata
No.-1876, Khand No.-04, Village-girwan) on hill of
village-Girwan but some houses are made near the
allotted lease M/s Sangram Singh, Gata No.-1876,
Khand Mo.-01, Vill. Girwan, Bajrang Road Lines, Gata
No.-1876, Khand No.-03, Village-Girwan.

Temple is situated 70 meters away from the

allotted lease (Bundelkhand Rocksa, Gata No.-1876,

\3%7&—'*’;’)9 Khand No.-09, Village-Girwan). Temple is situated 53
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meters away from the allotted lease mining (M/s
Sangram Singh, Gata No.-1876, Khand No.-01, Village-
Girwan) on other part of hill of village-Girwan. It is
reported by Mine Officer, Banda that mining lease of
M/ s Sangram Singh, Gata No.-1876, Khand No.-01, Vill-
Girwan, Gata is allotted on same hill part where temple
is made but mining is not in operation.

7.3) Gaushala is situated 100 meters away from the allotted
lease mining area on hill of village-Girwan.

7.4) The main habitation of village-Badokhar Khurd
(Pataraha) is situated 75 meters away from the nearest
allotted lease mining on hill of village-Badokhar Khurd
(Pataraha), Temple is situated 100 meters away from
allotted lease mining Kuwar Vinod Raja, Gata No.-332,
Khand No.-01, Vill. Badokhar Khurd on hill of village
Badokhar Khurd.

7.5) It was informed by the villagers to committee member
during the visit that blasting work in lease area is done
in any time with 4 inches holes by lessee and stone
pieces are falling on his home and effected the animal
and human being. But it was informed by lease holders
that blasting is done in allowed time duration between
2.0 PM to 3.0 PM with one-inch holes and proper safety.

7.6) Crack in home could not been shown by applicant to

committee members.

.. O\Ir\(
gt




44

14

7.7) During the committee visit, stone pieces were not found in
agriculture field and habitant area. The possibility of
vibrations due the blasting at nearby houses of villagers
and falling the stone pieces in nearby agriculture field
and habitant area during blasting cannot be ruled out.

7.8) During the committee visit, village Road was not found in
good condition due to movement of heavy vehicles.

7.9) Wild animal was not appeared on hill/lease area during
committee visit.

7.10) The Agricultural lands are surrounded by most of these
mining lease areas and the mining activities in such
close vicinity can affect the crop yield in these areas.
Similarly, the boulder stones can be thrown into these
crop during the blasting operations for mining.

7.11) 05 stone crushers were identified in village-Jarar
(Chhaneha Purwa, Raghwapurwa), out of 5 stone
crushers 4 stone crushers were found in operation and
one stone crusher was found under construction.

15. That it is also pertain to mention here that the provision of
rule 42(e) of the Uttar Pradesh Minor Minerals (Concession)
Rules 2021 is permitted to the lessee to do the mining operation
out of distance of 50 meters from any public pleasure ground

and the lease of the deponent is situate to much far distance

; h Aﬂ
cfykﬂ“’ﬂ
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from habitation of Village Jarar near about 500 meter and from
Temple 550 meter and all norms are being followed by the
deponent and there are no complaint regarding working of the

deponent.

16. That in view of aforesaid averment there is no violation which

require interference of this Hon’ble Tribunal against the

deponent as per reports submitted before this Hon’ble Tribunal

by the joint committee.

VERIFICATION:

I, the above named deponent do verify that the content of

my above affidavit are true to the best of knowledge and belief

and there is nothing concealed therefrom

Verified at Banda on this }5 day of April 2024.

el

Deponent

ST NO ceeeees .19) L ETOM ceeeerens

Solemnly Affirmed Prcsemed before me

hom the Conten s%f‘tt(y‘ \e&%\(\ﬂ“\

o
Affidavite have been ™ rad aver statiafactory
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- Government of Indla . SR
Ministry of Environment, Forest and Climate Change

§ O (Issued by the State Environment Impact Assessment
§ — Authority(SEIAA), Uttar Pradesh).
g To,
> O The LESSEE

EUREKA MINES AND MINERALSLLP
Vill.- Jarar Teh.- Naraini, Distt.- Banda -210129

Subject Grant of Envrronmental Clearance (EC) to the proposed Prorect Activity
under the provision of EIA Notlﬂcatlon 2006-regardmg

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect. of project submitted to.the SEIAA vide proposal number
SIAJUP/MIN/66433/2019 dated 24=Aug; he, rtrculars of the environmental
clearance granted to the projec

EC Identification No.
File No.
Project Type .
Category

Project/Activity incly
Schedule No.

6. NameofProject % N\ \@mmesl000SCONC 'feé-_(Khanda,‘Gitti&

aRoenN=2

7. Name of Company/Orga
Location of Pro;ect e Utta
9. TORDate 27 Nov 2019

MINES AND MINERALS L LP

o

{Pro-Active and -ﬂésﬁaﬁﬁsﬁre Facilitation by Interactive,

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub)

( ~ (e-signed)
L Member Secretary’
Date: 30/12/2021 Member Secretary

SEIAA - (Uttar Pradesh)

| Note A valid environmental clearance shall be one that has EC ldentlf/cat/on
- number & E-Sign generated from PARIVESH.Please quote ldentlflcat/on
“.number in all future correspondence

Thisisa computer generated cover page.

EC identification No. - EC21B001UP173308  File No. - 6512/5020 Date of Issue EC - 30/12/2021 Page 1.of 11




Dear Sir,
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State Level Envrronment Impact Assessment Authontv, Uttar Pradesh

Dlrectorate of Envrronment, U P s
Vineet Khand-1, Gomti Nagar, Lucknow 226010

Phone no- 0522- 2300541
Reference- MoEFCC Proposal no- SIA/UP/MIN/66433/2019 & SElAA U P F||e no- 6512-5020

Sub: Environmental Clearance is so ught for Proposed Granite (Khanda, Glttl& Boulder) Mining
at Gata No.- 2451 (Khand No.- 01), Village- Jarar, Tehsil- Naraini, District- Banda. U.P. (Applled
Area- 2.50 ha.)

5019, 20-09-2019, 24-08-

This is with referen
ered by SEAC in meeting

2021, 15-09-2021 on ag,a

held on 06-12- 2021& A

A presentatrog/'?a
Paramarsh (Servicing Envi

tﬁﬁ consultant M/s

Project Details lnféérrne

The project gropo nent,
their project— | -

1. The environinehtal ance,ist Granife ( {2 Gl er Mining at Gata

2. 50 ha. )
2. The term ﬁ v,id’aletter no.
419/Pary} /ss (/5020/2010, Tatequ7/11/2000
3. The publicearing waslorganizegion 03/03/2021. Fin it subpitted 0&@08/2021.
4. Salient features ofighe’proj one g,

1. | File No. aIIotj;,ed bYiSE
2. | Name of Proponent &, Eur es 8 me“FaJ P
}1% o} Tty sl r ﬁ’w@dra ) u.k@*’Chaurasra S/o shri
Py . alsCRauras
3. | Full correspondence ada’re%%o; | '@l Colony Near Jugli
proponent L= 4 @ Cr'simg‘ﬁfaizabad Road, District- Lucknow,
# U.P226001

4 Name_ of Project Granite (Khanda, Gitti& Boulder) MiningProject

5. | Project location (Plot/ Khasra /Gata No.) | Gata No.- 2451 (Khand No.- 01)

6. | Name of Village Jarar

7. | Tehsil Naraini

8. | District = = | Banda

9. | Name of Minor Mineral Granite (Khanda, Gitti & Boulder)

10.| Sanctioned Lease Area (in Ha.) 2.50 ha. |

11.| Max.& Min mRL within lease area 181.0 mRL- 145.0 mRL

12.| Pillar Coordinates(Verified by DMO) Pillars | . Latitude (N) Longitude (E)
A | 25°18'55.08" | 80 21'46.18"

EC Identification No. - EC21B001UP173308  File No. - 6512/5020  Date of Issue EC %230112Wage 20f11

E-Mail- doeuplko@yahoo com, selaaup@yahoo com e
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o B | 25 18'57.50" '80 21' 49 ar ||
¢ | 25°18'5552" | 80 21'5185" |
D | 25 18'54.74" 80 2'5133" |
E '],'25 18'52.13" jso 21'54.23"
F | 251849, 73" ( 807 2149.45"
G | 25718'5339" | 80 21'48.99"
H | 25°18'52.89" | 80 21'46.84"
13.| Total Geological Reserves 2182328 m*
14.| Total Mineable Reserves ‘547m3'
15.| Total Proposed Productlon (m f|ve year) 4 )
16.| Proposed Production / yéaL4" w__ Production . -
17. Sanctloned Perio
18. Productlon.ovfm
19.| Method of Mi
20. No.ofwor‘k‘-’mg day:
21.| Working ﬁgpﬂrs/day
22 No.Of workers.
23. :
24.|
25.
26. Nearest meta.
27. Waterﬂgqqum
‘f :
G e
3. flTolly . AW 210
28 Name of QCl Accredited Consulggnwghﬁ : m'gal;ar;:\arsh Servicing EnVIronmentand
QCI No and period of validity. ' Devélopment), Lucknow, U.P. .
QCI/NABET/EIA/1821/ RA0120 Vahdlty- :
: 13/01/2022
29.| Any litigation pending against the project | No
orland in-any court '
30| Details of 500 m Cluster Map & certificate | DMO, Banda vide Letter No. 1482/Khanij- 30
Verified by Mining Officer Banda, Dated 20" July, 2019
31.| Details of Lease Area in approved DSR Correction Letter Sanctioned from DM, Banda
- vide Letter No. 1374/Khanu -30, Banda, Dated
-_ 13% August, 2019, Page No.-01,5.No.- 17
32, Proposed CER cost 1.30 Lakh

EC Identification No. - EC21B001UP173308  File No. - 6512/5020 Date of Iss




EC Identification No. - EC21B001UP173308  File No. - 6512/5020 Date of Issu

33. \ Proposed EMP cost .. 11.35takh .
34.| Length and breadth of Haul Road | Length-0. 25 Km, Width- more than 6. O m
35.| No. of Trees to be Planted 250

5. The mining would be restricted to unsaturated zone only above the phreatlc water table and
will not intersect the ground water table at-any point of time. SRR

6. This project does not attract any of the general conditions applicable on mlnmg prOJects
specified in EIA Notification 14/09/2006. :

7. The mining operation will not be carried out in safety zone of any brldge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

8. There is no litigation pending in any court regarding this project.

9. The project proposal falls under category—l(a) of EIA Notlflcatlon 2006 (as amended)

Based on the recommend
(SEAC) held on 06-12- 2021; l;)

mmlttee (SEAC) Meeting
LI Authority (SEIAA) in its
iee'to the title project for
collectlon of 25000 ni® / egr: implementation of the

following General Cond:trg;n nd,

General Conditions: 4

. .

1.  This environme
proponentg}é'ﬁ; Di

2.  Forest clegrance { und c
3. Any additfon of 1 i Nange ¢ sra numbersiienhancement of capacity,
change in; mmmg teg ‘maderni | agai '

4, No change‘iin e calen ion, Uantum bf mineral and waste shall
be made 1 '
ny wiélation of the

6. Four ambrent'{;j Uz oring,stations.shall be 3b o or he as well as
in the bu nge for ' ' 10Nite ¢atiopfof th@tatlons should:
be decided-based" ata, topographical featyfe environmentally

and ecologically, sensigjve targ be undertaken in

consultation with ghe St . X Q)i H data for criteria

pollutants shall bégre‘gt&arly upla; ed on the co eb;r%nd also dlsplayed on the
website. ‘&}ﬁi ot }

7. Data on ambient air quallty& Q o { ?'\. f%hgul be regularly submltted to the
Integrated Regional Office, MoEF& 'e Gol uclf?i’bw and the State Pollution Control Board /
Central Pollutlon Control Board once in six months. o | :

8. Ambient air quality at the boundary .of the mine premlses shaII conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09. o

9. Fugitive dust emlssrons from all the sources shall be controlled regularly Water spraylng
arrangement on haul roads, Ioadmg and unloadlng, and at transfer points shall be provided
and properly maintained. - : : " S

10. Measures shall be taken for control of noise levels below 85 dBA in the work envrronment
Workers engaged in operations of HEMM, etc. shall be provrded wrth earplugs/muffs and
health records of the workers shall be maintained.

11. Industrial wastewater (workshop and wastewater from the mlne) should be properly

collected, treated to conform to the standards prescribed under GSR 422 (E) dated 19th May

12/2021  Paged of 11

.
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12.
13.

14,
15.

16.

17.

18.

19.

20.

21,

22,

23.

24,
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1993 and 31st December 1993 or as amended from tlme to time. Qil and grease traps shaII
be installed before the discharge of workshop effluents. : -
Personnel worklng in areas shall be provided with protectlve resplratory dewces hke masks
and they shall also be |mparted adequate tralnlng and rnformatron on safety and health
aspects. - : : :

Special measures shall be adopted to prevent the nearby settlements from the |mpacts of
mlnmg activities. A e

The transportation of the materials shall be limited to the day hours tlme only.
Provision shall be made for housing the laborers within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile. torlets, safe drrnkrng water,'

medical health care, creche etc The housrng may be in the form of temporary structures to

A separate Environmentald “W tably qualified personnel shall be setup
under the control of 6 EXEeutivey "o‘ﬁ]ll r‘%‘g‘t’h- to the Head of the
Organization. e { o~ R
The Project Propgngnt“ ' ionahQfflce#MaEF&CC, Gol, Lucknow
and State PolIutlon Con ' ardiggith cl@es and final approval
of the project byft €'conc "l

The funds earmark . EnVi N ' ®hallRbe kept in a separate

account and shall hot bes od Hefpur s e yearsWise‘expenditure shall be
reported to the 4 Regi OF : 0w 3nd State Pollution
Control Boag:d e | | a %

The Integrated >gionafiOf OEF&GCRGOIRLuck ate Pallution Control Board

shall monitor comp ith*thelstipulated cq -T set of documents

mcludrng Enwronme npact; ssment roal | Vanagendent Plan, Public

%Ci thesatter.
i ely "Féglated one
ﬁ &r"days of the
o e tatgé%yel Envrronment
Impact Assessment A- hority.
The Project PfoBopen '
stipulated prior erﬂm
SEIAA, U.P.. on 1% Jufie her e
The SEIAA may aIter/modi y@g‘% e %Qf iops ¥ %&ulate any further condrtron in the
interest.of environmental protectior:" o
Concealmg factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Ilance report of the

Specific Conditions: )

This EC is co-termmus with validity of current mine plan or current Iease perlod whrchever |s"

earller

o Drrectlons/suggestlons given durmg publrc hearing and commrtment made by the pro;ect

proponent should be strictly complled

wﬂaﬂ( Page 5 of 11
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. A certificate from Forest Department shall be obtained that no forest land s lnvolved in

mining or as a route and if forest land is mvolved the project proponent shall obtain forest
clearance and permission of Central and- State Government as per the provrsrons of Forest.

_(conservation) Act, 1980 and submit before the start of work

10.

11.
12.

13.

14,

15

The mining lease holders shall, after ceasing mining operations, undertake re-grassrng the
mining area and any other area which may have been disturbed due to their mining: actrvutles
and restore the land to a condition which is fit for growth of fodder, flora fauna etc. =

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease area. Local and native species should be planted in consultation with Forest/Hortlculture
Department/Agriculture University. ' :

Plan for using the mine void for productrve use ln consultatron wrth IocaI admlnlstratlon and .

gram-panchayat. | R

If the proposed project is fjt &ed it “"’f‘tw ﬁofi‘%r Water extrattion, where creation

of new wells for ground Y\%Eﬁgxtractlon is'not allo wed, % Sment of fresh water shall be
. prn

met from alternate : #ot"m%’%u,. tar or- egally valid source and
permission from tHe gp etef sHall beobtained tou %

Project Proponent_. foulc i nsplanifor ¢ 0oL P\ 6““ %I ast @1 000 plants
/ ha of lease ar%aﬁtn ! thisge PRgsho 2 . : ro,ve%‘elther by Forest
Department or " Hortic epartme \ting ast, 3,000 plants, either on
government Iartgi ordcommunityiland swithififasperi 5 km fif ."". boundary of the
lease area aloqg rOVISIO maint s for 5 yeags: Survival _9__ p ants should not be

less than the survivalia desh fgrest" nt otherwise it will be
treated as violation| :
In consultation with*Di

DM, prOJect propone N ‘1:'1.- rejuvenation

th@t%?o ﬂii atgéd by concerned

Depaﬂmejﬁtéj andiV . | r ﬁogyaemed district
admmistr'atioﬁ b ¢ releasing'thieysecfityideposit t opone nsure that

reported tq UpSPG forappropriate legal acton ahecoyery of carpe satnoﬁd
The project:prop % installselar light in their site office, j
. R T P ! ; ] t pr

i of V. onent should make
sure that the periodjcall{atal s tograp S"should %s %apnexed along with the
compliance report. < ‘ “ i

Preference should be g| ) mdrgenotfs al vres as ragthe consultatlon of the local
b TR & g

district Forest Officer. £{%~ ? ﬁ A
The maximum height of the benc%bshoﬁldg 6 meters and the width of the bench should be
at least twice the height of the bench as per the mine plan approval letter by DGM, u.p

.In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild ahimals/birds/other species, and’

the suitable measures proposed and taken for their rehabllltatlon and resettlement need to be

~clearly described in first 6 monthly compllance report.

16.

The project proponent shall submit a final mine closure plan/Exrt protocol for rehabrlrtatron of

mined-out land to match its surrounding land use 3years ‘before the closure of the mine to-
SEIAA, UP and Department of Mines and Geology, UP for approval. The pl‘OjECt proponent shall

ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

EC Identification No. - EC21B001UP173308  File No. - 6512/5020 Date of |ssu 12021 Page 6 of 11
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17.The project proponent shall plan and implement  collection drain: and siltation basms of
adequate size to arrest the silt and sedlment flow from the ‘quarry area. The surface runoff
rainwater harvesting and othér water conservation measures on a long-term basis are to be
“taken in consultation with the Central/State Groundwater Board. The water so collected

should be utilized for watering the haulage area, roads, and, green belt development etc.
18. The project proponent shall take all suitable measures to prevent pollution of groundwater
and nearby water bodies in consultation wrth the State Pollution Control Board and consent to

operate (if applrcable) should be obtalned from the State Pollutron Control Board before the
start of production from the mine.

19. Link Road from the quarry site to the main road shall be constructed as an all-weather road

with blacktopping and maintained by the project proponent. SR
20. Vehicular emissions should be kept under,e‘ ntrolfani egularly monitored. Surtable measures
shall be taken for prop e .uii ,'“ a quarry operation and
transportation. ® o i .
21. The project propone&r # e possibilitiesta e stlng
22. At the time of ope,ratro@j,; proj ntE IVawith
the Government;,of hdi /Stat
23. This enurronmen}al l“ba
proposed site/actiyity

D 1 -19.
ararjce doesgnot créate ‘o Rof ¢ife ‘applicant on the

24. In case it has begn f the'F. ifgdiby. providingii ect information, submitting
that the distance hetweepthertivo adioiip lis greatepthan 50Qint.fand the area is less
than 05ha, but fac 500 m% anc ‘r*r ine Igilocated in the cluster
of area equalito orimore i ClssUediwill st _

25. This envrronmental e shallibe Subje ) a valj t hie ploject proponent
for the proposed min % oposals;lnicaselithe pfbj onefits ot hve a valid lease,
this enwrongnental cl%grance : ' M8 1 b

26. The Environm aranceiw minds withzthetminip| ' period/Mining Plan.
The Mining | ifes an € 'S rrly implemented
and shall»n be ﬂ

27. Explosive.cannot § on.thessite. , take approvalfrom Chief
Controllerof Explo éf plicable for : geole v iny sichygaterials.

28.Acompre' nsiveﬂilA , S Wi : t%e im c ofthe mining
activity on the surroundrng al | ertaken and a ref l

K@o this Authorrty

within one year:v-

29. No two pits shalltbe &%‘Elv [0} e, befare'the fi h@lﬁed and reclamatron'

work completed, noft ra bearing.area shall be wor

30. After exhausting the frr |
reclamation and plantatr ?
reclamation, forest cover, and vegetatron ar visibl
in the niext pit. This process will follow till the last pit is exhausted Adequate rehabrlrtatron of
mined pit shall be completed before any new ore-bearing area is worked for expansion.’

}}pe prt and bef"‘re Sta trng mr%ng operations in the next pit,
bthe . tashall’ be completed to ensure that

31. An-adequate buffer zone shall be maintained between two consecutive mineral- -bearing

deposits. .
32. The sprinkling of water on haul roads to control dust will be ensured by the prolect proponent
33. Green belt development shall be carried out consrderrng CPCB guidelines including the

selection of plant species and in consultation with the local DFO / Agrrculture Department

Herbs and shrubs shall also. form a part of the afforestation programme bésides tree

plantation. The company shall involve local people in the plantation programme Detarls of

'year-wise afforestation programme including rehabilitation of mined-out area shall be

“submitted to the Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

\
[

1) |
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34. Blast vibrations study shall be conducted and an observatlon report submltted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months The report-
shall also include measures for the prevention of blastmg assouated lmpact on nearby houses
and agricultural fields. TR

K23

35, Controlled blasting techniques with sequential blasting shall be adopted. The blastlng shall be R

carried out in the daytime only. The project proponent shall ensure preventlon of
displacement of human beings/wild animals/birds etc. and in case any such displacement is

caused due to blasting/mining operation by any chance the prolect proponent shall take"_,_

suitable measures for their rehabilitation and resettlement. R
36 Appropriate arrangement for shelter and drmkmg water for the mlnlng workers has to be
~ ensured at the mining site. o - .
37. Maintenance of vrllage roads used fopd, ans "on of mlnerals is to be done by the
Nve ( Joao lmng area to maln road shall be
~ constructed as all-weath ith black toppi 1d m ithe project proponent.
38. The surface runoff‘ i Shar "Wa o6 '&d water conservation

measures will be ta ep;‘y ?xoject ! [State ground water
f} siltation basins of
o reafThe supernatant of

area, roads and g're ]

Board .The pro;éct .propo
adequate size to arr.est th S
&
39. Status of implementatior al e, MoEF&CC, Gol,
Lucknow and UP Polllition €entrol Boardiwitfiffspgmonf ithereafter eVery year from the

next conse uent
Xt conseq S & gs, thi ears third-party

40. The self—enwronm- '
envrronmer}}al audit sha
- g; ent f silt shall be
g otextile matting

[l be carried out

l'D

41.

42. Tren ches[garland - stalled at

regular mtervals to gSliteliom being.carri e number of
Check Dangs“andiGully. Blug® shall be ted across seasoriz /p enn l nallahs if any
flowing through t'%'sjvl k e siltir gular nte%&‘shall be carried
_ out.. | & ) e / e
43, Garland drain o —.._ap opriate, size, nd leggth sh: Il be*Const cted for both mme plt
and waste dump and“sump capagity sh II be des ak ep ng % safety margin over and
above peak sudden ram&al ased on" SO%/EETS” ta) and Q |mum discharge in the area
adjoining the mine site. Sumﬁ ) ’“lty sg o‘dg, an adequate retention perlod to

allow proper settling of silt materlal diment atl‘é pits shall be constructed at the corners of
the garland drains and de silted at regularlntervals : . : e

44. Ground and surface water, if any in and near the core zone (W|th|n 5.0 km of the lease) shall be

regularly monrtored for contamination and depletion due to mining activity and records

~ maintained. The monitoring data shall be- submitted to the Integrated Reglonal Offlce

~ MOEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly Further, monltorrng

points shall be located between the mine, and dramage m the dlrectlon of flow of

groundwater shall be set up and records maintained.

45, Fugitive dust generation shall be controlled. Fugitive dust emnssron shall be regularly'

monitored at locations of nearest human habitation (including schools and other’ public
amenities located nearest to sources of dust generation as applicable) and records submitted

l'}( PageBof1'1_"'-
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46.

54

to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollut|on Control Board
regularly.

Baseline data for ambient air quality shall be generated and malntalned and RSPM Ievel in
ambient air in the nearby human habltatlon (villages) shall also be monltored along wrth other

‘parameters. -

47.

48.

49.

50.

51.

52.

53.

54.

55.

Corporate Env1ronmental Respon5|b|I|ty (CER) shall be by the project proponent and the detanls
of the various heads of expenditure are to be ‘submitted as per the gwdelmes provided in the
recent CER notification No. 22-65/2017- 1A dated 01/05/2018 Work to be ‘executed with the

installation of five hand pumps for drinking water, solar light in villages of streets, construction

of two numbers of toilets at the primary school with name displayed and address and detalls
of the beneficiary and gram Pradhan along, with phone number, photographs should be
submitted to Directorate as welI as to the %}t e .ré_trate/ Chief Development officers. -
Transportation of mineralssha ) -,;n . cks wnth tarpaulln or other swtable
mechanisms so that no spilidaes % shplacdid o "Ny

Occupational healthfa”“d Safe
related health hazardsf
mineral dust, etc S| 1all
dust on the workers shall b

entlflcatlon of work-
ffacts on exposure to
0. respirable mineral
nggtha'health records of

the workers. Awa;en orAMMme hac rtr mlgég on their health and
precautionary meas es likeithe Use of: 0 uipmer shall be carried out
periodically. Anre : ari 1SUres sha tbe Gonducted followed
by follow-up aEtio ired: | e

The project Eropo _
protection measures-aroln
pit and waste dump. y LY Y

Topsoil / sohd waste gﬁ Il be stan:i(ep propely wi perglope andead g safeguards and
shall be utlhzed'-”for b’agﬁf‘ Kfilling ' Ofie nd fehg
mined-out ar;a oil s se ackedgfoielitilizati forgreclamation and

irément, necessary

Overbur:géen ( , the“eatiy ot be kept
active forlong period.:Theg n height.of the . not excegt 0.¥7, each stage
shall prefe,gabiiy be,of ‘qumaxi 10 m ang erall slope ofithe. Khal not exceed
350. The OB dumpishall? - backfilled B dumps shall be”scightifi vegetated with

suitable natlvekspec' stQ pre N
Monitoring andnfma’agage ted al
becomes self—sustalnmg‘ Comp fang status shall be s
of Enwronment & Forests fl Lum}va'n'd’l)
basis.. o {; "
The slope of the mining bench andtultlmate pi
approved by the Indian Bureau of Mines.

ed to 'ie:ReglonaI Ofﬂce Ministry
llutronﬁ bptrol Board on a 5|x-monthly

Permission for the abstraction of groundwater shall be taken from Central Ground Water’
Board. Regular monitoring of ground and surface water sources for level and quality shall be

carried out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a yeari.e., pre-
monsoon (AprilMay), monsoon (August), post-monsoon (November) and wmter (January),

and the data thus collected shall be regularly sent to MoEF&CC, Central Ground Water
L Authonty,and Regional Dlrector, Central Ground Water Board. -
56.

The wastewater from the mine shall be treated to conform to the prescrlbed standards before
dlscharglng into the natural stream The discharged water from the Tailing Dam, |f any shall

EC Identification No. - EC21B001UP173308 File No. - 6512/5020 Date of Issue EC M Page 9 of 11
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be regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board. o
57. Hydrogeological study of the area shall be reviewed by the project proponent annually. In
case the adverse effect on groundwater quality and quantity is observed mining shall be
stopped and resumed only after mitigating steps to . contain any adverse impact  on
groundwater is implemented. | - R
58. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting mipe als sifEfeqot pass through the wildlife sanctuary if
anyinthe study area.  #®%,. ‘b & 4 . ’- S
59. Prior permission from "%s
groundwater if any.
60. A final mine cloglire.s

sd for the extraction of

Integrated Reg_jofgg_l’”@f OEF&( ( j knowe ig;;@e-'trol Board 5 years

in advance of final
61. Project Proponents
62. Commitment to) ;""Sr
63. Regular healthiche ki
register. It shoul
64. Project Propgne
and other Gpvt. Ager

65. The blastingéwill be doj

ife cl

The project{pro'ﬁne st You shall also

ensure that the
B

ment zone as

required/p'f-‘éfg“% ed/i law'sl : I _' utomatically
‘cancelled. 8] it any dispute on,oilnership Me proposed
al Ch el aliGreen Tribu 1: »ref‘erred, vwvithin a
period of 30 days ¢ ribe ,dg?;j;% : tional yﬁbu‘m@%ﬂ, 2010.
The above stipulat: d ‘eqpditions:

: ?%;gjia, Wﬁé%ﬁe‘p_@vis_ions of the
i (Preventign & Control of Pollution)

: u‘ﬁuguability' Insurance Act, 1991
\d¥lso any other orders pa_sse_d’_ by the

Water (Prevention & C‘E‘i?h"%gj&t)f Pollt ion). Act, 1974
Act, 1981, the E‘nvironmentzf(%gng_g,tior%yAct; #‘1‘9» ‘
along-with their amendments and%l@m@eﬂfge BrFa
Hon'ble Courts of Law relating to the subject matter. Geenlt
The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issu_ahce' of this

clearance. The SEIAA/ MOEF reserves the right to revoke the environmental clearance, if conditions:

stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if nec“ess'ary._ R :

This is to request you to take further necessary action in matter _as'be'r provi's',iOns of

Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification. 'y

.) L
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Copv, through email, for mformatlon and necessary action to -

1. The Prmcnpal Secretary, Department of Enwronment Forest and Cllmate Change,
Government of Uttar Pradesh, Lucknow (email = s oenvugs@redlffmall com)

2. Joint Secretary, Ministry of Environment, Forest and Cllmate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road New Delhl-_
110003 (email — sudheer.ch@gov.in) '

3. Deputy Director General of Forests (C), Integrated Reglonal Offlce, Mmlstry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H" Allganj,

Lucknow — 226020 (email - rocz.lko-mef@nic. m)%
4, Director, Geology & Ml% Ut ’”@Wuzg Igl '
Marg, Lucknow-ZZGQag;i( T;rd mupexp@gmai.
5. District Maglstra;. _agda, Praes .' . { e IR
6. Member Secr _;,ry,%}t sPradesh Po ution Control -. ] T, -,g&aryavaran Bhawan,
Vibhuti Khan‘qb,'-“ i Nag r,‘l. cknow- 226010 (emaili= 1op
7. CopytoWeb Mag,t r for, {uploading Cl’m Yﬂ:&,,_.‘.. P
8. CopyforGua;géﬂle .
¥ 4

‘ﬁ

Secretary * (&
Member.Secret

g _ - Date: 12/30/20246:07:05 PM
EC Identification No. - EC21B001UP173308  File No. - 6512/5020 Date of Issue EC - 30/12/2021 Page 11 of 11. :




—_ 57 ANNEXURE No2

;Mf Uttar Pradesh Pollutlon Control Board .
»%‘ | Building, No TC-12V Vibhuti Khand, Gomtl Nagar, Lucknow-226010
NT

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

167580/UPPCB/Banda(UPPCBRO)/CTO/hoth/BANDA/ZOZZ . Date: 06/11/2022
To, |
M/s
EUREKA MINES AND MINERALS LLP .
GATA No. 2451, KHAND No. 01(AREA 2.5 Hac), Vill. JARAR, Apphcatlon 1d-
NARAINI, BANDA, 210129 , - 18258613

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

(_CA is hereby granted to EUREKA MINES AND MINERALS LLP located at GATA No. 2451,
KHAND No. 01(AREA 2.5 Hac), Vill. JARAR, NARAINI, BANDA, 210129. subject to the provisions of
the Water Act, Air Act and the orders that may be made further and subject to following terms and
conditions :-
1. This CCA EUREKA MINES AND MINERALS LLP granted for the period from 06/11/2022 to
31/12/2026 and valid for manufacturing of followmg products

IS |Product - |Quantity Unit
No |
1 |Building Stone 25000 | Cubic Meters/Year
(Khanda/Gitti/Boulde
)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

C Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.35 KLD Septic Tank '~ Soak Pit =

(if) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardehing etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from tlme-to-tlme - ‘

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/ph?.ne/emall with a report in this regard to be




/ | 58 | 29

dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as poss1ble The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

lS No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate ‘water
‘_ ' emission Matter sprinkling
C) during : system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone SRR
(Khanda/Git
ti/Boulder).

Emmission Quality Standards

S No. Stac}k'no Parameters Standards
1 Particulate Matter | = Ambient Air -
‘Standard as per
f E(P)-Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective.
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. 10 6.00 a.m.

Standards for- | Industrial |Commercial | Residential Silence
Noise levelin |  Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-




W
o
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2
(ij Er onment Statement in Form-V of Environment (Protection) Ru}és, 1986. g
(if) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in‘legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-hitp://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
zg;:ijpmpetent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit. i

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4, The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. '

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
4. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Qontrol equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall ope_rate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. -

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary. W\(
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Khanda/Gitti/Boulder)-25000 Cu Meter/Year by
opencast and semi mechanized mining in 2.5 hectare leased area at Gata No.- 2451 (Khand No.- 01),
Village- Jarar, Tehsil- Naraini, District- Banda. :

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level

Environment Impact Assessment Authority (SEIAA) vide EC identification no. EC21B001UP173308,

Dated- 30.12.2021 and submit its compliance repott to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand exp1red

simultaneously with the expiry of mining lease.

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

5. Unit shall not withdrawal ground water for any industrial activity without obtaining neceSSary permission

from UPGWA. .

6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
(o #ust emission during mining, transportation, loading and unloading of Building Stone
T (Khanda/Gitti/Boulder).

8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve

the standards prescribed under E(P) Rules, 1986.

9. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the

Board.

10. All trucks, tractors used in transportation of Building Stone (Khanda/GxttllBoulder) shall be covered by
canvas sheet to prevent dust emission.

11. Water will be sprayed after loading activity (if Building Stone (Khanda/Glttl/Boulder) collected could be
dry condition) o

12. The dust suppression measures like water spraying will be done on the haul roads and working areas.

13. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

14. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
15, Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
nd UPPCB for protection and safe guard of environment from time to time.
16. Consent fees if revised, shall be payable by industry from the date of its applicability.
17. Industry shall comply with the relevant provisions of Environmental Laws. -
18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. [ Digitally signed by
igitally signed by
RAJENDR ,\RAJENDRASINGH
/_Datg; 2022.11.09
A SINGI‘} 1§I§737+0530' ‘
Chief Env1ronmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO condltlons on

quarterly. basis.
RAJ EN DRA ¢ Digltallyslgned byRAJENDRA

VoAl ’ SING p Date 2022.11.09 19:57:49 40530
NS % Chief Env1ronmental Officer (circle-2)
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NO: 303040|NZ|Varanasi Reg10n|Perm|2022|250150 " Varanasi, Date: 10/09/2022
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1. No underground working shall be made.

2. Employment of work persons in the mine shall not exceed 75 in all.

3. Work in the mines shall be done during day light hours only.

4. No deep-hole blasting shall be done in the mine.

5. Conditions stipulated in permission granted vide Directorate No.303040/NZ/Varanasi

Region/Perm/2022/238417 dated 29/07/2022 for deployment of HEMM without deep hole blasting
in the mine.

32
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6. Work in the mines shall be supervised by you & the same shall remain suspended during your absence
from the mine on account of leave or otherwise. '
7. A Mining Mate shall exercise personal supervision of operations connected with mining.
8. No blasting shall be carried out in the mine except by a blaster duly appointed by the owner for the
purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, 1961.
9. This authorization shall be deemed to have revoked, if any of the condition subject to which this
authorization has been granted, is violated or not complied with.
10. The above authorization may be amended or withdrawn at any time if considered necessary in the
interest of safety.
11. This authorization is being issued without prejudice to any other provisions of the law which may be
or may become applicable at any time.
12. Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A)
& (1B) of the Metalliferous Mines Regulation, 1961 for strict compliance.

Your Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmaiICorrespondence/Draft?q=mAQangfvthT2e92qn9be%3d%3d 212




¥
10/9/23, 5:21 PM

Varanasi, Date: 09/10/2023

e,
g R s
AR &, aRTor |

Jar#,

Ao e! HIE U0 R Toudiodlo,
To. st TrsrRaR AR T 4 fewig Hiom
(T o 2451, US Fo-01, §o-2.50 20),
Fral; e, BRTst

7. SRIGR (RTSTRAT) 302012

7T TG GO/LIN: 23520371101

AU Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite
(Gitti, Khanda, Boulder) Mine (Gata No. 2451, Khand No.-01, Area- 02.50 Hect.) belonging to M/s
Eureka Mines & Minirals LLP, Prop.- Shri ChandrashekharChaurasiya & Shri Himanshu Meena.

ey,

Please refer to your online application ID: 257443 dated 06.07.2023 on the above subject, enclosing
therewith Surface Plan No. MBA/2023/41 date of Survey 02.04.2023 and Director of Geology & Mining,
Govt. of UP’s letter No 772/MP/16 dated 13.08.2019 approving Mining Plan under UP Minor Minerals
(Development) Rules 1963.

The matter has been considered in light of information furnished by you in your application and
accompanying plans.By virtue of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961,
and by virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director-
‘General of Mines Safety) under Section 6(1) of Mines Act, 1952, T hereby permit you for deployment of
Heavy Earth Moving Machineties (HEMM) without deep hole drilling & blasting at Jarar Granite (Gitti,
Khanda, Boulder) Mine (Gata No. 2451, Khand No.-01, Area- 02.50 Hect.) belonging to M/s Eureka Mines
& Minirals LLP, Prop.- Shri Chandrashekhar Chaurasiya & Shri Himanshu Meena, Prop.- Shri Rasmeet
Singh Malhotra by deployment of Heavy Earth Moving Machineries (HEMM) in the area bounded by points
A,B,C,D,E,F,G H&A, as shown on the enclosed Surface Plan No. MBA/2023/41 date of Survey
02.04.2023, subject to the following conditions strictly being complied with:

https:llapproval-permission—dgms.gov.in/PermissionExemptionReIaxation/PEREmai|Correspondence/Dréft?q=kLirJOZsVqukClLG6%2b6hA%3d... 112
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1. GENERAL | 55

1.1 Except where otherwise provided for in this relaxation/permission; all prdvisions of the Metallife'fc’)ﬁs‘
Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of machinery shall
be strictly complied with. ca - .

1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separatc pe_rrhiss'ion |
for the purpose undet Reg,106(2)(b) of the Metalliferous Mines Regulations, 1961. Shot holes of depth -
exceeding 3m and diameter exceeding 100mm shall not be used in the mine. R

M S e

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A)
(C)& (1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in
all the holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in
each hole if the blasting is done with delay detonators or other means and there is delay of at least halfa
second between the successive shots fired. Provided that if the shortest distance from the place of firing to
any part of such structures is less then 100 m, irrespective of the amount of the charge, no blasting shall be
done except with the aforesaid permission obtained from this Directorate for the purpose.

(b)No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission

obtainied under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.4  No blasting in the mine shall be carried out within 300m of public/village roads till such time the -
blasting in-charge has ensured that no persons/vehicles passes on such roads during the time of blasting. For
the purpose, drop barrier shall be provide on both side of such road at a distance of 300m from the place of
firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier and -
persons/vehicles shall not be allowed to pass on the said road during blasting and till the time all clear after
blasting is obtained.

1.5  Blasting shall be conducted only after ensuring that persons including blaster within 500m radial -
distance from place of firing of shot holes have taken proper shelter. The.persons/employees of the nearby
mines, crushers, dwelling, and structures belonging or not belonging to owner lying within 500m radial
distance shall also been withdrawn outside danger zone or removed to proper blasting shelter.

1.6 The owneér shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of
public authority concerned, if any, against the dangers to those properties or injury to them or other persons

.

arising out of operations conducted under this permission.
1.7 No work shall be cartied out in the mine beyond daylight hours.

1.8 No working shall be made or extended within 45 m of any building/structure of permanent nature not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109 of
the Metalliferous Mines Regulations, 1961 ’

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either bank of the
Canal or any stream, nallah, etc without obtaining permission in writing form this Directorate under '
Regulation 127 of the Metalliferous Mines Regulations,1961. Adequate protection against inrush of Nallah
water in the mine shall be provided and maintained.

1.10° During heavy rain, the Manager or senior most mine official present in the mine, shall go round the .
surface area of the mine tocheck vulnerable point and effectiveness of the safety measures. Standing orders
for withdrawn of persons from the mine in case of apprehended danger should be framed and enforced.

1.11- Garland drains of adequate size shall be provided on the surface on the periphery of the opencast
workings to divert rain water from flowing into the mine.

1.12. Travelling roads for maunual work persons separate from the haul roads shall be prdw}ided in the mine.

h_ttps:llapproval-permission-dgms.gbv.inIPermissionExemptionRelaxation/PEREmaiICorrespondencelDraft?q=kLirJOzs\!,llquILC_56°/02b6hA%:§d... 2112
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1.13 This Directorate shall be informed as soon.as the mining operatrons are commenced in accordance thrs

condition governing and intimation about temporary discontinuance ot completion of mining operations shall

and be sent promptly and in any case riot later than one month thereof.

2.0 - OPENCAST WORKINGS:

2.1 Height and Width of Benches

2.1.1 The height of the benches in top soil & overburden shall not exceed three metres 3. Om ) and in hard
& compact mineral formation shall not exceed six metres (6.0m) or the maximum digging herght/depth of the

machine deployed thereat for digging, excavation or removal, whichever is less. -

2.1.2 The quarrying operation shall be conducted from top downwards only and 1o men & machines shall
be deployed at the bottom of high bench if any.

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench

plus 2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers
ply on the bench, or (iii) the height of the bench, whichever is more.

2.14 The slope of the benches formed to work the mine shall not exceed 609 from horizontal.

2.1.5° When persons are employed within 10 m of the working face, adequate precautlons shall be taken to
ensure their safety by dressing the sides of the bench.

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be

- _avoided.

2.1.7 Travelling roads for manual work persons_separate from the haul roads shall be provided in the mine.
2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition.

2.2.2 Wherever practicable, all haul toads for trucks/dumpers/tippers shall be arranged to provide one-way
traffic.

2.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m” plymg
on that road.

2.2.4 Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by proper
sign boards for the guidance of drivers.

2.2.5 All corners and bends in haul roads for HEIVIIVI/trucks/trppers shall be so desrgned made and kept
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed as
fixed by the manager.

2.2.6 Where,visibility for a distance as above cannot be ensured, separate lanes shall be provided at all
corners and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m”
plying on that road. The lanes shall be separated by a strong divider for up and down traffic.

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at any
place and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10.

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less
than the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept .
maintained to prevent any out of control vehicle getting off the road and rolling down.

3112



10/9/23, 5:21 PM | 6|¥ail' |

2.2.9 Warning notices and road sigris shall be posfed along the haul roads at apprbpriate places like
crossings, curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts
shall be provided to help the drivers to keep the trucks/tippers on the track.

13 SPOILBANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

37

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by = i

the manager in writing.

(b)Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m

of any other public structure like roads, railways, efc.

(c)  The slope of a spoil bank face shall be determined by natural angle of repcSSe‘ of the material being
deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall notbe -
retained by artificial means at an angle in excess of its natural angle of repose.

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other
public works or other structures of permanent nature, not b_elonging to ’manageinent.

(HA suitable fence shall be erected between any railwayzline/road/buildings/st'ruéture:s not belonging to the

management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching
the spoil bank. R

2.3.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be
displayed. ' '

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencaé't Wbrkings'
shall be kept fenced in accordance with DGMS Circular No'110f 1959. o

3.0 SUPERVISION |
3.1(a) A person, possessing at least a Second Class Mine Manager’s Certificate of compétenéy; duly
authorized under Regulation 34 (6) of the Metalliferous Mines Regulations 1961, shall be appointed as the
manager of the mine to look after HEMMs operation. . B

(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine.

Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the
manager with aforesaid qualification. ’

(¢) The manager shall not be appointed in any other mine in any capacity whatsoever.-

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be
appointed to assist the manager. The Manager, mine foremen, and mining mate(s) shall be responsible to see
that all work in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders
made there-under. They shall also supervise transport and loading operations being done by the contractor(s),
if any. '

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not
exceed 500. As per the approved Mining Plan of this mine, number of excavators to be required in this mine
is 1. Hence, not more than One excavator with horse power not exceeding 200 and the equipments attached
thereto shall be deployed in the mine. ‘

3.4 The Manager and the Mine Fdrémei_l appbir_lted if any shall in particular —
(a) -make frequent inspections of the areas placed undér his charge, check any unSafe conditions/ practices

in o'perations‘ being conducted, and shall ensure that all operations are conducted in a safe and efficient
manner, ‘ -

https://approval-permissi_on-dgms.gov.in/PefmissionExemptionRelaxatioanEREmailCorrespondencelDraft’?q=kLi.r‘JOZsVqukCILG6%2b6hA%3d... 412
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(b) not allow any\ person to work or allow any HEMM to be deployed above or under any oVerhangihg
edges or places where there is indication of impending slide, until such danger has been removed, -

(c) ensure that every person engaged in dressing operations on benches or required to work at height is )
provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines, - S

(d) ensure that all loose material 1s removed from high wall(s) b'eforé drillers are éngagéd on the lower -
bench, I o

- (e) -ensure that parapet Walls/behns/embankments along the haul roads and durﬂpiéfockipile edges are |
properly maintained, S

(f) frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code'of Pi‘acticef’ ',
for prevention of injuries to persons engaged at loading and unloading points, in tipping operatioris on stock
piles, dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by
all. ' L

(¢) ensure compliance of stipulations of conditions governing grant of this 'permisSio'n and other br()visions
of the Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as may be applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agerncies, if
any, shall be placed under the charge of an engineer to ensure their adequate inspection, examination, and
maintenance in a safe working order.

3.6 Tﬁe'engineer/ﬁcbrripc’t'ent pers'On(‘s‘)_ appointed shall -

(a) inspect & examine all machines and equipments and satisfy himself that they are in sound and safe
working order. -

(b) not allow any machine, éqliipmént to be used, if it is found defective. - -
(c) ensure that every machine/equipment is used in a safe and efficient ﬁi%fnner

(d) ensure that each operation/activity concerning repair, maintenance and operation of machinery/equipment
is carried on in a safe and efficient manner. T

3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under andacode
specifying duties and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates, Engineer(s),
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which
affect him, in a language understood by them.

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engiﬁeér(s), and ’Supervis'ofs, to
ensure that all persons working in the mine, and those working on machines/ equipments etc. work as per the
_code and all machines and equipments etc. are installed, operated and maintained in safe working condition.

40. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall be
drawn up by the Engineer in consultation with the Manager and implemented. The code of instructions
furnished by the manufacturers in the matter of maintenance of various machinery and preventive
maintenance schedules for each type of machinery and vehicle shall be strictly followed.

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the
commencement of every shift and shall be maintained in good and safe working condition. The
engineer or mechanic or foreman or other authorized competent persons shall personally inspect and test
every machine &vehicle paying special attention to the following details - '

1. that the‘br_akcs‘ and h_orn or other warning devices are in working order,

httpé://approval-permission-dgms.gov.in/PermissianxemptionRelaxation/PEREm_ai_lCorrespdndence/Draft?q=kLirJOZsVqukCILG6%2b6hA_%3d.‘.. 5112
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2. that the lighting fixtures are in proper working order, if the machine is required to work beyond day- ;’
light hours. - _ T SR

3. In case of trucks/tippers, special attention shall be paid to safe IWOrking order of brakes,\s,tee'ring o o ) B

system, horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, 's"id_e_ indicator lamps, RS
hazard lights, and other safety devices presctibed by the manufacturer and circulars issued by DGMS.

4. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle -
unless he is satisfied that it is mechanically sound and in efficient working order.

(¢) Arecord of examination and maintenance carried out in accordance with the above shall be maint_airied_
in a bound paged register, which shall be signed by the competent person or engineer. RESERE
4.2(a) Every machine shall be allo_catve'd at least one day in every week for its maintenance, ’when*it shall
be thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself
that it is mechanically sound and is in safe and efficient working order, before it is allowed to be re-
deployed. , A e e e T Rkt
(b) A report of every maintenance made under clause (a) shall be redorded in a bound paged book kept for

the purpose, and shall be signed and dated by competent person making the inspection and countersigned by
the Engineer.

4.3 (a) If the engineer or competent person making an inspection notices any defect in any machinery, the
said machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4  Any machinery found to be in an unsafe operating condition shall be tagged at the operator‘s iv)vovs/itibn;
“Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected.

4.5  All repairs to a machine shall be done at a Jocation which provides a safe place for the persons engaged
on repais. "

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion,
every machine shall be shut down, and positive means taken to prevent its operation, before any repair,
maintenance or lubrication is undertaken on it. '

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or
jacks shall be substantially blocked or cribbed, before men are permitted to work underneath or between the
same.

50 DRILLING OF HOLES FOR BLASTING

5.1  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carriedon, -

52  Allmoving parts of the drill shall be adequately guarded and it shall be ensured that such guards
remain m place before the machine is put in operation. ’

53 EBvery drill shall be placed under the charge of a competent person for its operation, duly authorised in
writing by the managet, herein called the 'Operator’. ' ' R

5.4 At the beginning of his shift, the drill 6pe_rator shall examine the drilling equipment and satisty himéelf
that- | | | o

(a) all hose connections are - in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional
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* (¢) persons keep clear of the drill and drill stem whilé the drill is in motion; - .

(d) persons do not work under suspended tools when tools are removed from the holes, : L

(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally steppmg it

onto the hole. : . | ' SR

55  The area wheré‘drilling is to be done shall be th'orcjughly cleaned of loos‘é, rocks and debris and f)o'sition .

of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen

by the drillers. ’ - o . : e e

5.6 No drilling shall be commenced in an area where blast-holes have been fired, imtfl the bléstéf héé_made
a thorough examination of all places, including remaining butts of old deep holes, for unexploded charges
that the drill rod may strike. R

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination uﬁder clause 5.6 has
failed to reveal presence of explosives.

58 Drilling and charging of holes shall not be carried out in the same area at the same time. ~

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places direétly one abo’V}é .
the other.

60 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1 Every lshével/pay-lqéder/do'zér shall be provided w1th all function cut-off sWitch,‘ efficient warning .
devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt of a
type prescribed by the manufacturer at operator s seat.

6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic
hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of
hydraulic tanks, and a baffle plate between hot zone and cold zone. '

6.3  Every shovel/pay-loader/dozer shall be so designed as to afford the operator c_leaﬁ‘ and unmterrupted
vision all around and shall be provided with retracting ladder, and suitable portable fire extinguishers. -

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure
adequate protection to the operator against heat, dust, noise etc. and at the same time provided adequate
safety to the operator in the event of roll-over or overturning of HEMM. '

6.5 - Every shovel, pay-loader, and dozer shall be placed under the charge of a’co'mpetént person for its
operation, duly authorised in writing by the manager, herein called the 'Operator’. o

6.6 (a) - The Operator shall ﬁot take out the machine for work nor shall he work the maéhiné, uhless he is
satisfied of its safe working order.

(b) The ope_rafof shall keep the cab window clean so as to ensure clear vision at all times.

(c) The operat'of shall not operate the machine when persons in proximity may be endang’er.ed.' "

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is

protected by a substantially strong cover.

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose ‘
tools, grease containets or other materials that might fall or give rise to tripping hazard. ' : '

6.8 Before leaving the machine, the operator shall lower the bucket to the ground.
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69 No person other than the operator or hrs helper $0 authorrsed in wr1t1ng by the manager shall rrde ona

shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorrsed
person to ride on the machine. L

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.
6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground o

6.12 When being operated i in soft or unstable ground, every shovel shall be supported on mats, heavy
planks or poles as to distribute the load of the machine over larger area and prevent its topplmg

6.13  If more than one excavator/shovel/ pay-loader is in use in any area, erther on the same bench oron
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing
range of the boom of other excavator/shovel/pay-loader there is adequate space for safe operatron of each of
the equipment, and there is no danger from ﬂyrng or falhng preces of stones from one machlne to the other.

7.0 DESIGN OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
7.1 Every truck/tipper shall be provrded with fOIIOng safety features:

(a) efficient fail-safe service brake, and a parking brake,

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event of
failure of service brake,

(¢) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehrcle durlng its down- }:
gradient travel,

(d) proper seat equipped with seat belts of a type prescribed by the manufacturet for driver, and separate
seaf(s), also duly equipped with seat belts, for person(s) other than operator/drlver if such person(s) -
authorised to ride in the truck/tipper,

(e) asubstantially strong cabin guard extension over the driver’s/operator’s eabin,
(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position

(g) rear view mirrors of adequate size on either side of the vehicle,

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the -
truck/tipper, -

(i) automatically operated audio-visual alarm of an approved type which gets switched on no sooner the
gear lever is shifted in “reverse” position;

(j) efficient horn & side indicator lights;

(k) efficient head-hghts & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-
light hours ’

{)] bhnkrng type of hazard warmng lrghts on all sides of the truck/tipper which, irrespective of engine’s
running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in
operational area of other trucks/trppers :

(m) retro reﬂ.ectrve reﬂectors onall sides,

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by'the. manager,

(0) propeller shaft guard,
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(p) fire resistant hydraulic hoses in hot zones and fire-resistant sle_eves/Cthuits hOusing‘elect’ri’calb .
cables/wires, P ' R

@ mechanicai steering locking to prevent untoward movement of ste?ring wheel and tyré for safety of

persons attending the dumper/tipper/truck whilst its engine is running,

(1) mechanical type aﬁtiQCOIIision device, such as tail-gate protthion,’bumper extén_si'on, etc., to protectv .

operator from head on and head to tail_ collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such ihtensi_ty’vj\ylh:idi isnot less than
5dB(A) above the surrounding noise level. -

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager
herein called the 'operator/driver'. ‘ o

7.4 No person other than the driver or the manager or any person authorised in writing by the manager o
shall ride on a truck/tipper. : IR

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for 0il(s), fuel & water
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the
following details : ' A

(i) that all brakes, speed retarder, and steering system are in prqur Workiﬁg order;

(ii) that proper seat and seat bélt is .prdvid'ed on driver’s/dpefator’s seat

(iii) that all safety features and warhing' devices are in working order;

(iv) that rear view mirrors are provided;

(v) that all lights are in working order, if the vehicle is required to work'agef" day-light hours'f i S

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unlessheis
satisfied that it is mechanically sound and in efficient working order.

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so
authorised to ride the vehicle, are properly seated and also wear safety belts.

(d) The driver shall keep the cab window clean'so as to ensure clear vision at all times.
(e) The driver shall ensure that parking brake is on, before stopping the engine.

(f) The driver shall handle the'fruck/t_ipp‘er carefully and keep it undér éontrbl atall times. He shall négOtiate
downhill gradients in low gear and apply retard brakes so that minimum of braking is required. ‘

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see cleatly area enough ahead to be sure that he can pass it safely
without exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall
also sound audible warning signal before overtaking and shall not attempt to pass the other vehicle until he

has received a proper audible signal in reply. -

(h) ‘When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal
and shall not attempt to pass the excavator until he has received a proper signal in reply.

(i) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the
vehicle. - He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded
trucks, tippers or dumpers shall not be reversed on gradients. ’ ;

() The driver shall not drive 'mose to tail' particularly behind a vehicle’with'-twin rear wheels froﬂ; which a
stone piece wedged between the tyres may fly back into the windscreen of his vehicle. .
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(k) He shall sound audible warning while approaching blind corners or any othér.poir_its where person may
walk in front unexpectedly. S ey

(I) The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as o
project hotizontally beyond the sides of the vehicle’s body and that any material projecting beyond -
the front or rear is indicated by the red flag during day and a red light after day-light hours.

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not aIlbw more
than the authorised number of persons to ride on the vehicle. He shall not permit any person torideonthe
board/cabin platform of a running truck/tipper. .

7.6  Sufficient stop blocks shall be provided at every tipping point and these shall be used on every
occasion, material is dumped. | v . o

7.7  Code of Traffic Rules framed by the Manager shall be"adolp_.ted and follow‘e'd during ‘m’ovement_’»o":f all
trucks/tippers. They shall be prominently displayed at relevant places in the opencast workings and on
truck/dumpers roads. ; ' . o

7.8 When not in usé, every truck/tipper shall be moved to and parked at proper parking place(S) which
shall be on level ground and away from working area of other mobile equipment. The truck or tipper shall
not be parked at a place where it cannot be observed. TR

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the vbc'\)}dy' in“a_ J
raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism
shall not be depended upon to hold the body of the truck/tipper in a raised position.

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard,
loading and unloading points and turning points. '

7.11 Inrespect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager. Speed limits.at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement,
road construction etc., and notices/sign boards specifying the same shall be posted along the haul road at
appropriate places/sections. ' '

80 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in year and after éVery maj(:_)r_dv:erhaul‘ by
an independent agency. '

8.2  All cranes, including overhead cranes shall be subjected to proof-load test by an agency having
expertise in this regard once at least every year and record thereof shall be kept maintained.

8.3  Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done
by an agency having expertise in this regard once at least every yeat, and record thereof shall be kept:
maintained. '

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall
be subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an
agency having expertise in this regard, and record thereof shall be kept maintained.

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by
sitting either in the front of it or on top of the same. The locking ring of every tyre shall be periodically
examined and shall also be examined on every instance the tyre is inflated. A record of such examination
shall be kept maintained in a bound paged book kept for the purpose, duly signed by the person making the

inspection and .cou_n-tersigned'by the engineer.

90 T ESTING OF BRAKES
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9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be t’ested.atléas_t dnbg in- -
two weeks, in a manner as indicated below: ' ' : Lo

(a) SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle or
on a specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance
as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the
vehicle. L A R T PR -

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at -
least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is
permitted to ply. ' o '
9.2  Arecord of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept -
maintained in 2 bound paged book which shall be signed by the person carrying out the tests and shall be -
countersigned by the engineer and the manager. In case any defect in braking system is observed in any
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be
kept maintained.

9.3  All of the above procedure and precautionary measures regarding i.e. testing of brakes including
service brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS:
Techinical Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard brake, parking brake and
steering shall to be tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM-

respectively. \
100 PROTECTIVE EQUIPMENT

\10.1 Every person working in thé mine shall be provided with, and shall use, a helmet and protective
footwear of a type approved by the Chief Inspector of Mines. -~ : o

10.2  Every person permitted to work on height or at any place having»incliﬁation,of 45 degrées‘idr more, .
from where he is likely to slip or overbalance, shall be provided with, and.shall use, a full body harness ofa
type possessing valid BIS licence and approved by the Chief Inspector of Mines. "

11.0 PRECAUTIONS AGAINST DUST

11.1 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM, trucks and tippers operate. y S AT

112 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during

- drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on. ' ' B ' o

12.0. USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned and used
without prior approval of the competent authority under the relevant provisions of Central Electricity
Authority (Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0 GENERAL

13.1  Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any
excessive noise and vibration, Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.

13.2 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the
mine premises without a valid pass issued by the competent authority of the mine. Before the pass is issued
the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to.check the
entry of such vehicle in the mine premises, propetly manned check gate shall be provided at the mine
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entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate the license of
the drivers shall also be checked for eliminating the possibility of unlicensed persons driving the vehicle:

133 Contractor’s workers employed in the mine; if any, shall be provided closer and competent
supervision. They shall be provided relevant training and other job related briefings. The drivers of the
vehicle belonging to contractors entering the mine premises shall be explained the salient provisions of
“Traffic Rules”. S

134 No manual workers shall be employed on any bench and on the next lower bench whete HEMM is
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations,
1961. | o o . P

13.5 Stipulations of circulars _app_licable‘v'for‘surfa’ce_ &"Opénc’ast workings _i_ssued and'_whici:h may 'b@"iséii'ed
by Director General of Mines Safety from time fo time shall be complied with. B
14.0  Please note that this permissién is subject to the following additional conditions:

14.1 Inthe event of any change in the circumstances connected with this permission/exemption which is

likely to endanger the life of persons employed in the mine or the mine, the mining operations for which this
permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this

Directorate. The said mining operation shall not be resumed without express and fresh permission m writing -

from this Directorate.

14.2 If at any time any one of the conditions, subject to which this permission/exemption has been granted,
is violated or not complied with, this permission/exemption shall be deemed to have been revoked with
immediate effect. '

14.3 This permission is being issued under Regulation 106 (2) (b) of MMR, 1961, only, withdut'préjudice
to any other provisions of law which may be or may become applicable at any time - ' o

144 This permission may be amended or withdrawn at any time if considered necessary in the interest of
safety. o ' '

14.5 This Directorate shall be informed as soon as the mining operations are commenced in accordance

with the above permission/exemption. Intimation about completion of the mining operations should also be
sent promptly and in any case not later than one month thereof. '

14.6 The permission is being issued in supersession of the previous permission issued vide this
Directorate's letter no. 303040/NZ/Varanasi Region/Perm/2022/238417, dated 29.07.2022.

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five)_years from the
date of issue of this letter.

'Your Faithfully

STIYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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To,

The Director of Mines Safety,
Varanasi Region, Varanasi

76

ANNEYURE -Nb L

AL

Date: 11.04.2024

Subject: Violations pointed out by Shri Kumar Rajeev Krishna Kumar, Director of Mines Safety Varanasi Region, Varanasi, during their
inspection on 26/02/2024 at Jarar Granite (Gitti, Khanda, Boulder) Mine of M/s Yureka Mines & Minerals LLP, Gata No. 2451, Khand
No. 1, Area 2.50 Ha., Owner Shri Chandrashekhar Chaurasiya, Village- Jarar, Tehsil- Naraini, District- Banda (Uttar Pradesh).

Reference: - Letter No. 529019/V.R.(N.2.)/ BN-18/2024/Banda/599, dated 07.03.2024

Respected Sir,

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the
violations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: -

F"
No.

Violation

Compliance Status

1.0

Reg. 164 (1B) of MMR, 1961: Hutments and houses not
belonging to the owner of the mine were found existed at
about 70m and 225m away from the east and north-west
boundaries of the mine respectively within the blasting danger
zone of 300m. A temple was found existed at about 230m away
from the north-east boundaries of the mine.

No blasting shall be conducted in the mine within danger zone
of 300 m from any permanent surface structures not belonging
to the owner without obtaining permission under Regulation
164(1B)(a), except with the limited aggregate maximum charge
in all holes fired at one time not in excess of 2 kg or if the
blasting is done with delay detonators or other means and that
there is a delay of at least half a second between successive
shots ﬁked, maximum charge of two kilograms can be used in
each - hole. Provided that irrespective of the amount of
explosives used, no blasting shall be done at any place in the
mine which is within 50 m any such permanent surface
structures. - .

We have engaged the services of a professional
surveyor, who has assisted us in accurately demarcating
the danger.zone from any structure not belonging to
the mine owner.

Furthermore, we would like to emphasize that we
remain fully committed to complying with all
regulations and guidelines set forth under Regulation
164 of the MMR 1961

4.0

Rule 29B of Mines Rules, 1955: The persons employed in the
mine were not undergone initial or periodical medical
examination.

We wanted to inform you that we have prepared a list
of workmen who require the initial/periodical medical
examination. We are currently in the process of finding
a qualified doctor to complete these examinations.
Kindly provide us with 45 days to ensure that all
workmen undergo the necessary medical examinations.
Your cooperation in this matter is greatly appreciated.

5.0

Rule 6 of MVTR, 1966: The persons employed in the mine
were not imparted vocational training.

As a small mining firm, we are currently in the process
of arranging vocational training for our workmen. Once
we have identified a suitable centre, we will promptly
arrange for the vocational training of our workmen.
Ensuring the safety and well-being of our employees is
a top priority for us, and we are committed to providing
them with the necessary training to excel in their roles.




Submitted the same for your kind perusal and order.

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance within our
organization and look forward to your guidance.

Thanking you,

Yours faithfully,
7,

Chandrashekhar Chaurasiya

Mines Owner.

larar Granite {Gitti, Khanda, Boulder) Mine of M/s Yureka Mines & Minerals LLP
District- Banda (Uttar Pradesh)
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.285 of 2024

Abhishek Shukla

............ Applicant
Versus
State of U.P. & others

............ Respondents

KNOW ALL to whom these present shall come that We, Chandra Shekhar
Chaurasia, Son of Late Sri Deen Dayal Chaurasia, aged 44 years,
Resident of House No0.28, Brahmapur Colony, Near Jogauli Crossing,
Faizabad Road, Lucknow, Tahsil-Lucknow District Lucknow (U.P.), the
above named project proponent, do hereby appoint (herein after called

the advocate to be out Advocate in the above noted case authorise him:-

MANO3J KUMAR, Advocate (U.P.1502/78), COP No. 193761, GF-
1, Shubh Apartment, Vivekanandpuri, Faizabad Road, Lucknow,
Mobile n0.09532100117

To act, appear and plead in the above-noted case in this Court or in any
other Court in which the same may be tried or heard and also in the
appellate Court, including High Court subject to payment of fees
separately for each Court by us. To sign, file, and present pleadings,
appeals, cross objections or petitions for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other
documents, as may be deemed necessary or proper for the prosecution
of the said case in all its stages.

To file and take back documents of admit and/or deny the documents of
opposite party.

To withdraws or compromise the said case or submit to arbitration any
differences or disputes that jay arise touching or in any manner relating
to the said case. To take execution proceedings. The deposit, draw and
receive money, cheques, cash and grant receipts thereof and to do all
other acts and things, which may be necessary to be done for the
progress and in the course of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner, authorizing him to
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exercise the power and authority hereby conferred upon the Advocate
whenever he may think it to do so and to sign the Power of Attorney on
our behalf.

And we the undersigned do hereby agree to ratify and confirm all acts
done by the Advocate or his substitute in the matter as our own acts, as
if done by us to all intents and purposes.

And we undertake that we or our duly authorized agent would appear in
the Court on all hearings and will inform the Advocate for appearance
when the case is called.

And we undersigned do hereby agree not to hold the advocate or his
substitute responsible for the result of the said case. The adjournment
costs whenever ordered by the Court shall be of the Advocate, which he

shall receive and retain himself.

And we the undersigned do hereby agree that in the even of the whole
or part of the fee agreed by us to be paid to the Advocate remaining
unpaid he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. The fee settled is only for the above case
and above Court. We hereby agree that once the fee is paid, we will not
be entitled for the refund of the same in any case whatsoever. If the
case lasts for more than three years, the advocate shall be entitled for
additional fee equivalent to half of the agreed fee for every addition of

three years or part thereof.

IN WITNESS WHEREOF We do hereunto set our hand to these presents
the contents of which have been understood by us on this ...... /5 ....... day
of April, 2024.

Accepted subject to the terms of fees.

Advocate 1- Client

me 2- Client



